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5. That the petitioner wag promoted to the
Post of fection Supervisor during the year 1966
and he was declared confimmed on the seid post
during 1968, He continued to serve at fgra even
after his promotion was rrafde.

4, That again the General lEngger, Telecommun-
ication, U. “ulrcle ucknow hed mssed orders of
promotion of the petitioner to the post of Senior

section Supervisor on 23rd 1983 and was

transferred to Dehradun, A true copy of the pro-

motion orders of the petitioner is annexed herewith
as petition.

£

. That the appointing authority of the ;
ioner ig General MBnsger, Telecommmication, U.P

.J-.

Circle, Iucknow.

6. That the petitioner took over hig charge
as § enior Section Supervisor &t Dehradun on
29.7.1983 and was carrying out hig duties without

any complaint from his senior officers.

7. That during the entire service, the peti-
tioner earned excellent reports and no adverse
entry was ever commnicated to him.

[}

8, That at the time when the petitioner was
promoted, he had already crossed the age of 55 years
and thus he was entitled to continue upto the age
of 98 years, 4 demrtmental promotion committee
considered the name of the petitioner for promotion
to the post of Seniar Section Supervisor and the

petitioner was asccordingly promot ed.
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9. That the petitioner was surprised to receive

letter igsued by the opposite rerty no.2 by means
of which it Bs been notified that the petitioner
will be ‘completing; 30 years of qualifying service
for pension on the 4th of July 1976 and he shall
retire from service on the forenoon of the day
following the date of expiry i.e., 27.12.83 of three

months computed from the date following the date

'0f serflice of this notice on the petitioner. .n

original copy of the letter/order dated 27.9.83
is amnexed herewith as Jopexure 00.2 to this writ

petition,

10. Thet the aforesaid notice of retirement
ke.s been issued by exercising the powers conferred
by clause X b) of Rule 48 of the Central Qivil
Services (Pensgion) Rules, 1972, The gaid I tﬂe is

mentioned hereunders:

"Rule 48(1) 4t any time after a government
servant s completed 30 years qualifying
service, he may be required by the appoin-
ting authority to retire in the public
interest, |
Provided that the appointing avthority may
also give a not-ice in writing to a government

servent atleast three months before the date
on which he is required to retire in the
mublic mtereoi or 3 months pey and‘a2llowvances
in lieu of such notice.

11. That as stated in tne preceding parsgraphs,
the appointing a.uthorlty of the petitioner was
General Menager and hence the De puty General IBnsger

who ig below in renk to the General lansger ked no

powerq or authority to have issued the impugned



notice of retirement of the petitioner.

12. Thot as stated in the preceding persgraphs,
the work and conduct of the petitioner was found to
be excellent and there was nothing wrong in him to
retire from service in public interest when hardly
prior‘to it, the petitioner wag promoted to the
post of Senior Section Subervisor and he joinsd

hig duties on the sid post at Dehradun.

13. That as f-ar as the petitioner came to
know, no screening comri ttee has taken place for
considering the cases of the amployees to be retired
in pa’.élic int erest. __&nd.as guch the dscision ta‘,ken-'
by the opposi te wriy no.2 is not tased on any
mterial before him to exercise the powers vested

by Section 48 of the Rules.

14, Thot the opinion formed by the opposite
wrty no.2 is not tesed on em'y meterial which hasg
resulted in to issue the orders of pré—rr&ture
r)etirement of the petitioner in public int erest, "

15. That the powers, if any, vested in
the oprosite Briy no.2 are not unfettered to
be exerciged by him but the powers could be
exercised on consideration of cogent and reasonable
cange. In the ingtant case of the petitioner, the
opposite party no.2 hed not exercised the vowers
on any basig which could be termed that the
petitioners' pre-mature retirement would be in

mublic interest.







(5) Becauge the petitioner was promoted hard-ly

two months before the notice and that too when the

P e Ry 2 - Pt r T ~
petitioner had crossed his age of 55 years, he
e 1 g o 0 SRR Tl O A P .
now could not be ordered to retire before completion
. "

o B ¢ “ (g b :
of supernvation age of 58 years.

(6) Becavse no Screening Committee has token
plece and on whogse recommendations the opposite
pariy no.2 had issued the impugned orders of pre-

Bt Y T i 4t
me.ture retirement of Lhe petitioner.

It ig, therefore, most respectfully prayed |
that this Hon'ble Court may éfr(;,cj_gus]_y be Dl&lsed— |
) to issve a writ, order or direction in
the nature Of CERTIORART q[}a,si’!,,_np the lmi_ 1@'10(3.

orders ag contained in Amexure no.2 dated 27.9.83;

(b) to igsue a writ, order or direction in
the mature of MADANS commending the oppocite
rerties to allow the petitioner to continue into
their services till he completes the age of

58 years;

(¢) dny other writ, order or direction may
be isgued to which the petitioner is found

entit led.

(d) AND cost of the writ petition be awgrded.

G2 ¢

o SAMIEE S

(G. Kalwani)
. Advocate
LL‘ckmbidat ed Coungel for the Petibioner.
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In the Hon'ble Hich Court of Judicaturs at A1lahabad,
Lucknow Bench,Lucknow.

Urit Petition Mo, of 1083
Ram Krighna § hgmg +ss Poetitioner
Vs.
Union of India & others oo« Opp.Parties.
LRFIDAYIT

, I, BamKrighng Shermg, aged about 55 years,
son of late Ram Swaroop Sharma, resident of 127
Chikoowalg Dehradun, the deponent, do hereby

solemly affimm and stete as under:

1. That the deponent is sole petitioner in
the abovenoted writ petition and as such he is
fully conversant with thefacts and circumstances

deposed to in the accompanying writ petition,

N

2. That the contents of paragraphs 1 to 16
of the accompanying writ petition ars true to m
b &

own knowledge.

3. That Annexure no.l is true copy which

the deponent had comered from its originals,

Qo Frsb e

Lucknow, dated Deponent

24th December, 1983

Vorification:- I, the alovenamed deponent, do
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In the Hon'hle High Court of Judicature at Allahgbad
Tucknow Bench,luvcknow.
N i R - “ .
rit Petition No. of 1983
./-l.
Ram Kri E;’-.hl& .ﬁhama o»s Petitioner
/ VS.
‘ Union of India & others .. Opp.Parties
E J .LJ E I NAL l (« .‘l
INDIAN P“";';Ti;; & TELEGRAPHS DEPARTIENT
Karyalay ~_T ukhya ddhikshek
Kendriya Targhar, Agra
/
No,B-43/X Dated Agra the 23rd July,1983.

In pursuance of the orders contained in
the G.MT, UP Circle, Tucknow Memo of No,Staff/
=79 c,/3/uh 1I d&ted 16.7.83 Shri R.K, S harmg
.,.-‘ectl.on Supervisor CTO Agra is hereby transferred
and posted ag Senior Section Supervisor in
Sahgrasnpur Telegranh Traffic Divigion, vice
Shri Mohd,Tahir Hussgin retired. The above
arrgngement is purely temorary and adhoc and

can be terminated at any time without agsigning

ymg/;:;// any reasons what so ever. ’

Accordingly Shri R.K.Sharmg Section Supervisor
is struck off the strength of this office with
~effect from afternoon 24.7.83 and directed to

report himgelf for further duty as Senior Section




Ann.1 (contd)

AW

Q 7 ¥
Supervisor to the Supdt I/C CTO Dehradun
» ol LI L ALL,

4T-—\ 3 Tr €Y % E
He may apply for advance as adm
wWVchiGo an gl

reguired.

A LKh\'ﬂ _’l_s'" h.ch halk
IJ\. \/n 1"1 1}* l h‘“‘h h "'A.CrP

25 :7 .85

1. Shri RK,Sharmg 8 ection Supervicor CT0 Agra
for coquliance.

G, M Sta.ff Sec) Ul 1

7 LT J(Staff Sec) UP Circle, Lucknow, for
information,

S e e, e

1 ‘
Trve. copy
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT \\@
OFFIE OF THE GENERAL MANAGER TLLECON,C.P. CIKCLE?LUCKNOW,

MEMO.NO.STAFF /AGM(S) /Cen. /Review/82 dated at Lucknow theX]=9-83,
ORDER
L L
Whereas the,‘éputy General Manager Telecommunication

] (Admn); U.P, Circle Lucknow is eof the opinion that it is in
the public interest to do 80,

Now therefere, in exerciese of the pewers conferred

; by .clause 1 (b) of rule-48 of the Central Civil Services
2 v (Penoion) Rule ;1072 the Daputsy General Mamager.Telecom.,
A 4 (Admn); U.P. Circle Lucknow hereby gives notice to Shril | Ailnedd

; Ram Krishna Sharma, L.S.G. Clerk,C.T.0., émrathat he

d having already completed thirty years of service qualifying
for pension en the 4th of July 1976 shall retire from service =
on the foremoon of the day following the date of expirygﬁf*‘—‘rﬁg
three months computed from the date following the date of
service of this notice on hinm.

(K.H.KHAN) 1
Dy. General Manager Telecon(a<mn)
& U.P, Circle Lucknow

JCQ ’ ‘ ] ™ "~
Ohri Ram Kishore Sharma,

. C,T.8
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To,

The Deputy Registrar,
High Court judicature at Allahabad,

(Luckndw Bench) Lucknow.

: g Sl i-
Please @llow inspection of the papers passed below. The application is urgent/ord
nary. The applicant is not a party to the case.
: | Whether case | Full particulars | Name of | If applicant is Office r;—
Full descripy o ding or | papers of which | person who | not a party rea- poridilrl
tion of case i Inspection is | wiil inspect | o for r1inspect- o
decided required record £ :
; Pne Vi Aog
P\ o Office
.%’., “,;\ report
N 0N / \ )ND I’/
(I{ Q p ,’L{ﬂ"’v""‘v“""’ y A g
g I ~
L NE s " | Order for
- \ o e c rder fo
3 ( Vi N X LI o Inspection
VS g % [ :f 5 3 3 iy
' 2% / T~ R X N X =
x N (\: \ J Bae 8 "J
3 g Ne o oo Deputy
A i TR X LAy Registrar
N S £ N 3 v N |\ A
P8 — 7%
) j I
X _ﬁﬁ Date
% ! 9 A\
P )
B
= =
—~

Dok

K

A gditional fee if any

Date {) \\5 \ C\\\

Inspection concluded at
Inspection concluded at

Inspection fee paid by the applicant

on

N\ i -

/

Signature of applicant or his

D oG p

-advocate
N \ :
198 X f Y ‘?“ hos
,‘_ /o l/l/v- j{,z,—c- A2
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In the Hon'ble High Court of Judicature at Allshabag ‘
(Lucknow Bench) Lucknow.
Writ Petition No. ( 53 of 198 °
el
A
-}\f\,\, ~ \-\’\J \\,\k g('\')"\/‘( i
g gl Petitioner
‘ Versus
'\/' A g , 't'{." LN LS a Kl\ .
: .‘¥¥’§‘.‘f e Loy }\’ e g ! Respendents.
\J
REGISTRAR,
I am appearing as the Central Government
Standing Counsel, an behalf of Petitiener/Respondent/
Opposite pParties.
\b&’\(}v # wx
U.K. DHAON
Advocate
Additionsl Standing Counsel
: v Central Government
Dated s 12520 Allahabad High Court
o (\ <

(Lucknow Bench)
Lucknow.




Before

The Joint Registrar,
High Court of Judicature
Lucknow Bench, Lucknow.

ALPLICATON FCR LISTING OF WRIT PETITION
NO.6925 CF 1 ELLE .A..Qi:‘..'a.g‘m 4 Vs UNON OF 10D1A

air,
The abovenoted writ petition wag filed and came
up before the Benck on 3.1.1984 as unlisted case.
o The Hon'ble Bench s ordered that the casge be
{ liegted in cause list during next week.

Agg.in the writ petition was listed on 17.1.84
-but it was not taken up., Again on 24,1.84 and
on 31.1.1984 the case could not reach on the number
and congequently it was adjourned.

n 10.2.1984 the case was not taken up due to
pressure of work and consequently the Hon'bleBench
ordered that the case will be taken on 13.2.84 as

| unlisted matter but on the same day too, the cage

o) wae not taken up due to the fact that fresh petitione
were go much that the unlisted matters could not be
toucked.

Since then the case has not been ligted. The
£7  matter involves the challenge of pre-mature retire-
_ ment of the petitioner and the petitioner hed moved
/\ZLW,,/("N stay application., But to the misfortune of the peti-
g M Mioner the case hag not been ligted for admission.
&

"2 (%~ Under the aforesaid circumstarces, I request
/A::,w"” //1,/ ~--you to kindly direct the office to list the above
rv/'»lj/t ,u'}" noted writ petition No.6933 of 1963 R K,Sharmg Vs,
/@/,'u/% Union of India & others for admission before Bench
‘p,?at an early date.

vz,\/‘w : Mo
el \y\\

, : (G, Kalwani)
ek , Advocate
M Iucknow, dated Coungel for the Petitioner

4.4,194,
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